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HIGH COURT oa TRIPURA
AGARTALA

l’\io.F.11 (4)-HC/2024120514 Dated, Agartala, the 31*‘ August, 2024

' Advertisement No.02_[2024
(For recruitment in Grade-I of Tripura 3udicial'Service)

Online applications are invited from the eligible practising Advocates of
reserved category (Scheduled Tribes & Scheduled Castes) who are Indian Citizens
and who have attained the age of 35 years & have not attained the age of 48 years
as on the lasi date fixed for the receipt_ of online application and having at least
seven years practice in Courts of Civil and Criminal jurisdiction as on the last date
‘med for receipt of application for filling up of 01(one) vacancy in Grade-I 0?
Tripura Judicial Sewice in accordance with the provisions of the Tripura Judicial
ziervice Rules, £003 (as amended up to date) in the Revised Pay as Level J~5 of New
Pay Matrix Table-1 as per Memorandum No.1(1)/SECYILAW/MISC/2019/145-58
dated 30.09.2022 issued by the Law Department, Government of Tripura) plus other
allowances as admissible under the Rules in force.

The post is for reserved category. Number of post advertised is likely to
be increased or decreased.

If no suitable candidate is found from the reserved category as
aforesaid, the post may be filled up by the candidate other than those of
the Sched uied Tribe and Scheduled Caste as per rules. _

-’ “Therefore, willing eligible practicing Advocates of Un-reserved category who are
Indian Citizens and who have attained the age of 35 years & have not attained the
age 0‘ 45 years and having at least seven years practice in Courts of Civil and
Cl'liTll'idl }uriSd1cti0n as on the last date fixed for the receipt of online application may
also apply for the post.

' ST] SC candidates of other States should apply as general candidate
along with application fees prescribed for general candidate.
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The application fee for UR category applicant is Rs.20lJ0/- (Rupees two
..>._in:.3 i'?'"li‘~,i:l and Rs.1000/~ (Rupees one thousand only) for reserved category E

V i':.~i ‘i 3{lJ£J'itI:lli. Fees fJ'l“'E' sited will not be refunded or adjusted for any other '_"1F2: Y3 Q

-‘I-""?r'_!itr"rii.‘Fit I71 future. Candidates are to deposit fees by using Credit Card
ji/isa»'Maste*/Htipayji, Nei Banking, Debit Cardfvisa/MastedRupay), Wallets Si Cash
Cards & UPI only. No other mode of payment will be accepted. Bank charges may
apply.

The candidates shall have to appear in the Written Examination and Viva Voce
at their own expenses as and when called for. Mere selection would not per se
entitle a candidate to claim appointment. '

if any candidate directly or indirectly try to influence the recruiting authority
kby any means, his/her candidature will be disqualified for appointment.

General caiegoni candidates who obtain 60% or more marks and candidates
belonging to Scheduled Tribes; Scheduled Castes who obtain 50% or more marl-is in
the Written Exaiiiiriaiioii shall be eligible for Viva Voce.

Z) giiiiliy signed by JESTHA MAN! Iii‘iURASlNG
DMG 2024.38.31 iZ.32;l6 iO3'30'

(J. M. Murasing)
1[_C;_Bgegistrar.G.eneral
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IMPQRIANI EQILS .
i) Online Application:

.7’; a) Candidates have to submit application through Online Application Portal only.
vi-

yr ,. The High Court will not entertain any hard copy application. Before submission of
Ly _ online application, the candidates are to read the instructions carefully in the

‘How to Apply’ segment of the Online Application Portal.

b) Online Application Portal will be available on the High Court website
(httpsz,//thc.nic.i|1) from 02.09.2024 to 23.09.2024 (upto 4 p.m.). To
apply the candidates have to click on the ‘Recruitment [Online Applical:ion]’
tab in the Home page of the High Court's website. ~

c) Candidates should avoid subrnitting multiple applications. However, due to any
unavoidable circumstances, if any candidate submits multiple applications then ___
he/she must ensure that the application with latest Registration Number is
complete in all respect.

cl) In case of multiple applications, the application with the latest Registration
Number shall only be entertained by the High Court and fee paid against one
Registration Number shall not be adjusted against any other Registration
Number.

ii) Candidates who score qualifying marks or more in the Written Examination will
be asked for Scrutiny of original marl<s-sheets/ certificates/documents. If the
candidate fulfils the criteria of his/her candidature then he/she will be eligible for
viva Voce.

iii) The candidates already in Government Services shall apply either through proper
channel or attach ‘No~0l:ijection Certificate’ irom his/her employer.

.--
-" ‘-

" Subifiission of online application in From 02.09.2024 to 23.09.2024 i
' g the final form | Qupto 4:00 p.m.) IV .s-.-m.__, .__-_..._..c.__ a __ e.‘

Date of Written Examination I-Will be notified later on.
i» Date of downloading of Call Letter Will be notified later on. Y

Centre, time and duration of the Will be mentioned in the Call Letter. ~
examination E i

Digitally signed by JESTHA MAN! MURASING
Date: 2024.08.31 12:32:48 i~05'30'

(J. M. Murasirig)
QC. Begistr_._ai'_Gen_e_[al
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HIGH COURT OF TRIPURA
AGARTALA

SYLLABUS OF THE WRITTEN EXAMINATION AND INTERVIEW FOR DIRECT
RECRUITMENT TO GRADE-I OF THE TRIPURA JUDICIAL SERVICE

weirren EXAMINATI_0_lj
i) PA_P_l§l3 :1 . One paper of 100 innrka ((§UFZill0l'l no: less than 2 hours) to test the General

l\'r'i0\r~.'lei‘l(iI_‘ aptitude, llllt-§||iglI.f‘lCl?, tesl of comprehension and expression of law and General
English rnciudiiiq Issay Writing on legal topic and information technology.

ii) l>_A_l=i5R_¢;_t; One paper of 100 marks (duration not less than 2 hours) regarding objective
questions and problems of law as regards the Transfer of Property Act, Civil Procedure Code.
i"ode of Crim nal Procedure, Indian Eviueng; ACE. Indian Penal Code and l_ii-nitation Act

.ii) PAPER-Ill One paper of I00 rnarics (duration not less than 2 hours)— consisting of
.ll.(lglTlE"ll writing (Paper Book to be supplied) — Legal theories on jurisprudence, provision of
the Ijionsirtrilion o' India

NOTE: - (-‘he Candidate is expected to refer to the relevanl decisions nr the Apex Court and the
High r'T;>urt while writing answers in Paper ll Br lli.)

' INTERVIEW

Interview: - Viva-voce —- 50 marks.

t.ano_uatte :iroficionsir.T=-.=at
:_l] it person who did not have Bengali as one of the subjects in his Secondary, Higher

Secondary or equivalent examination, on appointment, shall have to pass the language
proficiency lest in Bengali within two years of his entry into service;

(2) The examination will be of one standard with made; allotted and time allotted in each
group as lollows:-
Details of Subject Full lvlarlrs Time allotted

,,~—-- la) C(invc'rS<'iEl0li & reading 40 15 minutes
-f

(hf: 'F?.3iislatio:i 30 _‘l hour
:c;l Dictate". 30 ' _ 30 minutes

Total 100 1 hour 45 minutes

(3) Except as zvovided vi the Tripura Judicial Service Rules, 2003, procedure For conducting
such rirnrirrrncy test in Bengali shall be regulated by the relevant provisions of the Trip-ura
Civil Service‘. ."i'rairiing and Qepartnierital Examination) Rues, 1975, as in force in the Stare.

Digitally signed by JESTHA MANI MlIRi\Slr‘~.lG
l1ate;202-1 03.31 l2 3? (H i l'lS'?O‘

(J. M. Murasing)
I[Q._Rgglstrar gigngral
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High Court QfDelhi, New Delhi -
Examination (Judicial) Branch

, .

No. F.6/1/JEC/EC-6/OHC/202+ ‘ ‘7“~\ Date?‘ September, 2024
_' - ‘~._'1/ \-.: ":~. \., ‘.v._.n,,,'. ~Fro111: '- I "’"-”-_-(Q2;

¢ a \_ "Ir ‘V-i H. 4!‘; ‘-_. The Registrar General, 1 M loci c= ",¢_=\
‘,4High Court of Delhi

New Delhi. , i 1 H
'\

To. .1.-'
. 31, ‘P; _./'

\ '\ -\ *€‘~\\ I
.\ .'

\ »' 1
__'|r. .,"’

1. All the Principal District & Sessions Judges, Delhi i

2. The Principal District & Sessions Judge-cum-Special Judge (PC Act),
CBI, Rouse Avenue Court Complex, New Delhi. ___

Sub: Circulation of Advertisement No.02/2024 dated 31.08.2024 for filling up of

p Oi vacancy in Grade-I offiiiliuté?IudiEi12iE%S.ensrice:by; ciir§g§t‘§1'_e,crl;i1111ent..¢

Sir/Madam,

I am directed to forward herewith a copy of Advertisement received from

the High Court of Tripura, Agartala for filling up of 01 vacancy in G1-ade~I of
Tripura Judicial Service with a request that the same may be displayed at some

conspicuous place in your office for information of all concerned. It is fuither

requested that a copy of Advertisement may also be forwarded to the Secretary
of the respective Bar Association of your Court for giving it wide
publicity/ci:'culation. Itmay-please"bein'ote‘di%tl*Iat**tlte*1ast?’d'ate?‘foi;ist1l5IIiiSsififlliol?

online application is 23:09%2024i~uptoé.0?l¢i0ll§i2Mt¢" ’

Yours faithfiilly,,, “lop /_ ‘

Dy. Registrai-{0(Ex)i1ms ~ Judicial)
for m General

Encl: As above _ Iff
QQCL . QICC Cw-EM) N . ,,_Qi\
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